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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

INCREASE YN THE RATES OF POSTAL
BERVICES, TELEGRAMS AND TELEPHONES
ON THE EVE OF PARLIAMENT SESSION.

oY ITTEATT et (@A)
wege S, areA 7 agw & 0% fAaET
FETHAETE L A5 I & a7
® FTR gw A F g A wN e
g wmr & fis o 7S w9 g WY
T ? AT AN qF AT AG &
qEd¥ AT APTET WY AT & v
oY e mrar w1 L0t A Y wE @y
wofaT v w1 g7 TV Y aw §9
RV FRA W HA AT FO 7T AT

A gl o (wyr)
afl & v

A AEEar g (FTR)
Qe 9T § AET R

MR. SPEAKER: The statement
was kept in the Nutice Office, as
usual

ST TrHTRarT Wy 9ga &Y
oAt A1

BHRI INDRAJIT GUPTA: The
Members whose numes are on the
Call-attention notice are always: pro-
wvided with copies. Otherwise, how
are they expected to ask questions?
Perhaps it hag been given late by
the Minister.

MR. SPEAKER: It was received
at 10-28.
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SHRI INDRAJIT GUPFTA: There
was plenty of time. It could have
been given during Question Hour,

MR. SPEAKER: In future, it will
be done.

=t TETEATC ey o seae oY,
% sfraradta =rr wger & freafafas
fag7 & 7 GEAAT GAC HAT BT
v fewran AT § W7 S S
g fr xg o= ML #* gF T § o

‘gz ¥ 7T ¥ T WA IEHE-
Aar, AT YT EATEHW
gzt & afg "

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKER DAYAL
SHARMA). A revirw of the Budge.
iary position of the P&T Department
over the past few years shows that
the overal] surplukeg of the Depart-
men¢ have heen cem.ng down pro-
grossiviely.  The profit of Rs 37.14
crores during the yecar 1871-72 came
down to a mer» Rs, 233 crores during
1954-%5 Durmg the curreny Yyear
1975-76, th¢ Department i expected
ty run into an anticipated loss of over
Rs. 20 » renes

Toking the financiul picture of the
Poastal Svrvices independ-ntly, it has
bven obssrved that the Josses incurred
by thig Wing dunny the year 1870-71
amounted to a Intle less than Rs. 1
crore, but had been going up steadily,
reaching the figure of about Rs, 66
crores estimated during 1975-T6. The
total los, on Fostal Services since
1970-71 hag accumulated to Rs. 138
crores. The calculated loss for next
year would have been another Rs. 73
crores.

The Postal Branch is highly labour
jntensive and about 80 per cent of s
cost is spent on staff expenditure. The
revision of pay scales implemented on
account of the Third Pay Commission’s
recommendations and some improve-
ments in promotional avenues made a3
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a result of Agreement in the JCM
Department Council in May, 1974
have steeply increased the salary Bill,
Besides, sanction of 14 instalments of
Dearness Allowance has led to a
considerable increase in expenditure
on allowance. The wage bill of the

ent which stood at Rs, 203
crores in 1973 74 rosc to Rs. 321 crores
during 1975-76, an increasc of nearly
Rs. 120 crores during a period of two
years,

The P&T Department hag been tak-
ing various measures (o contain the
expenditure on staff costs. It is cur-
rently engaged in carrying out an
excraise to modify and smaplify the
procedures so that the ume of staff
required for performing various ope-
ration. pertu.ning o the work in Post
Offices, RMS Offices ang Trlecommu-
nication Offices may be rcduced The
recent econnmy mea-uics  deaded
upon by the Governmeny e being
jmplement 'd <o apulonsty.  Staff gtan.
dards for san-t.on of man-power are
being followed strictlv, Expenditure
on contingencies, over-t'me  llow-
ance, medical ro-imbursement ete. are
being controlled and iestricted to the
minimum required for efficien- func-
tioning of the Department These
measures are expectrd to result n
streamlining the working, increasing
efficiency and also roducing expendi-
ture. However, these measures cannog
by themselves meet the anticipated
deficit.

The costing of the individual postal
gervices indicates that almost all the
services are running at a loss, mostly
due to the increased staff costs as
mentioned enrlier. The Telecommuni-
cation facilities in the country stand
at a very low stage of development
at present. We have 0.3 telephones
per 100 of population as compared to
62.75 in the United States of Amperica,
5595 in Sweden, 359 in Japan and
35.3% in UK. Telecommunications is
an essential infrastructure for fast
economic development of the country.
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It also provideg scope for earning sub.
stantial quantum of foreign exchange
by export of telecommunication equip-
ment manufactured in the country.
The Department thercfore, has to have
an intensive plan to expand the Tele-
communication Services in the re-
maining 3 years of the 5th Plan. In
order to cnsurc that the existing sub-
scribers get a better service, expansion
as well as improvement of the system
is absolutely pecessary. Thisg calls for
heavy investment in more mcdemn
and sophisticated eguipment. For
this purpose, substantial suppori ha:
10 be provided to the P&T's Capital
Budget from out of the P&T
revenues.

The surpluses of the Telecom,
Branch are bemng utilized to balance
the overall Budget of the Deparement.
Conrequently, the internal resources
that could he utilized for Telecom
development are decreasing fast. The
Capital Reserve Fund built up so fa
will be completely wiped off by
end of 1975-768 As a matter of fact
Rs 11 ecrores have to be borrowed
this year from thce General Revenues
to meet the anticipated loss. Besides
the increcase in staft costs, prices of
Telecom. equipment both imported
angd indigenously manufactured have
been going up steadily. In these
oircumsiances, the Government have
found it necessary to revise the tariffs
for certain of the Postal Services and
Tele-com Services,

The revision of tariffs implemented
with effect from 1st March, 1978 are
the barest minimum required by the
Department to meet its overall costs
and earn a little surplus for Capital
investment. In fact, the Government
have refrained from raising substan-
tially the charges for certain services
which are used by the common man.
For example, the money order service
was incurring a loss of Rs. 11.5 crores
per annum. The revision of money
orde, commission will make up the
Joss only to the extent of Re. 4.5 crores,
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st11) leaving the gervice to run at a
deficit of Rs 7 crores

T AT W W 10-15 e
T WY, 98 ¥ 9w a¢ frwr gy By ?
TE AT & gWE T WR, AW wav
I @EET  Wgdr A §F ag a9
grdft ff | AT W wifeer & fr
A AT R OpH gw Ay A Qo
7 gwd &Y T qar v d fr gy
T WA UT TAST WART €T ST
T BT AT )

I would hke to submit that the revi-
sion of theese rates are within the
competence of Central Government
under the proviaions coniained in
Indian Post Office Act and Indian
Telegraph Act It 18 onlyv in respect of
certamn Postal Services like Posicards,
letter-cards, letters, book and sample
packets, rcgistered newspapers and
parcels, that the revision of tariffs are
subject to the approval of the Par-
hiament It may be obseived that the
taniffy for these seivices arc not bemng
revised

o ow qY, GYFTT T I 9T 9T
== Y | wiwreT v wdE A
49T FTTRIN { FIW AT MY woyT
a%a P 1 IR AFR F MT §7 YT WAy
fear 1 sa @ ¥ d e qrr

The Government have been soilous- 'Tiﬁ' ZMN | 7H AWM 7@ WY ¥ AT
1y considering the need for revision of A% 9% ¢ OF F7a § A7 G99 I §
tariifs for guile sume time past in ¥ & . -
order to arresi the deteriorating finan- Wi o ‘.T' TSR TR ATER
cial position of the Department as e ot o @ 1 a7 A & fr ady
early ag possble The Government T8 Feahrar ST Haiferar dwdr
would have liked to 1evise the rates _ .
much earlier but due to certain admi UL RAZ RY JqIET "
nistrative reasons, this was ptacticable ar 7R A ¥ | Afva v WA
anly from 1st March, 1976 Every day gredr wrr we ™ Afsdt ¥ g
mattered and so the Government de- - =
aided to tevise the rates from 1st ""‘“_qr;m AT ™ SEUNE e ) |
March and place the revision on the T @ frma oY gia T F o e oY
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table of the House on re-assembly of
the Parhament
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SHRI BHOGENDRA JHA (Jai-
nagar): It is a very serious thing that
a serious attempt ig being made by the
Government to erode the very powers
of the Parliament and introduce a
budget through the back-door just on
the eve of the Budget Session. The
statement takes shelter behind the fact
that in accordance with the provisions
of the Indian Post Office Act and the
Indian Telegraph Act all these inc-
reases could be made without refe-
rence to the Parliament. The Minister
had explained that he hag shown
mercy upon the people in that he had
exempted items like the post-cards etc.
which could not be done without the
approval of Parliament. So, therefore,
no question of mercy here. In the
statement 'just now made, we have
heard this. He saigd that substantial
support has been provided to the
P&T's Capital Budget from out of
these P&T Revenues. What I want
to say is this. This is the Budget for
the coming year and this budget is
being introduced in a manner which
erodes the authority of the Parlia-
ment.

Sir, severa] plows gn democracy are
being made ang on the authority of
Parliament. These things have been
happening during the last two years
and there have been various forces at
work. There have been one set of
forces demanding the dissolution of
State Assemblies and even the Lok
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Sabha. And here is another blow
which is coming, from the ruling
party itself, from the Treasury Ben-
ches themselves. The two streams
are meeting here only to give a blow
to our system and thereby eroding the
very authority of the sovereign Par-
liament.

No plea of public interest could be
taken here. The Minister has explain-
ed in the statement that this ought
to have been done earlier, but, be-
cause of some administrative reasons,
this could not be done before March
1. So, because of this, namely; admi-
nistrative difficulties; this could not be
done earlier. But my question is this:
Why cannot you wait for sometime
more, especially when Parliament is
going to meet soon? You have waited
for so long. You have been 1losing
several crores because of adminijstra-.
tive difficulties. These administrative
difficulties eould not be overcome
three months back or two months
back or even one month back because
it iz a time-consuming, long-drawn
out process and so this thing has come
suddenly in thig fashion. We know
that during the last several years there
have been cases of losses accruing to
the Department. Even last year it
could have beep done, but it was not
done. Here just now on the eve of
this budget session it has been done.
So, Sir, here; it is not merely a ques-
tion of reply by the hon. Minister,
but you, Sir; as the Speaker of the
House; as the custodian of the autho-
rity of Parliament, have to give your
ruling on this particular point. The
arguments made go far by the hon.
Minister are superficial and they are
not convincing. He is giving a blow
to the authority of Parliament, though
unwillingly it may be. Although he
may no have meant it, hig is what it
really means, and it serves that very
purpose,

And, Sir, I think the Minister owes
ap apology to this House that in do-
ing so he has comitted a mistake and
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that cught to be rectified. The sooner
it iy done the better it will be for
the country and all of us.

Now coming to the contents of the
statement Sir, one argument that has
been given jn the statement is regard-
ing some economy measureg that have
been taken. The economy measures
have been enumerated in the state-
ment but neither thc statement nor
the oral reply given by the Minister
giveg us any idea as to what amount
i going to be saved through these
economy measures and whether these
have beepn calculated in putting this
additional burden on the common
man. In this context 1 would like
to say that the different measures of
economy that have been enumerated
ought to make good the loss or part of
the loss,

Another aspect that has been
emphasised in the statement 18:

“In order to ensure thaf the ex-
isting subscribers get a better ser-
vice, expansion as Well as improve-
ment of the system is absolutely
necessary. This calls for heavy
investment in wmore modern and
sophisticated equipment. For this
purpose substantia] support has to
be provided to the P&T's capital
budget out of the P&T revenues.”

Sir, we know and I fully share the
jdea givenm by the Minister here that
our production, particularly in tele-
phone industry, has picked up very
speedily during the Ilast few years
and we ought to be proud of it. I
also feel that time has come when
by exporting our equipment we can
augment the resources of foreign
exchange for our country and make
this Departiment a very profitabe one.
But, Bir, for that investment is it
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ig an investment and not an expendi-
ture. If an investment is required so
that our telephane industry is capa-
ble of satisfying national needs and
at the same time is in a position to
meet tha requirements of a score of
other countries and thereby earn
foreign exchange for that taxing the
common man, I do not think, is
justified.

Similarly the third point that has
to be emphasised is that the incre-
ments in rateg have violated the poli-
cies enunciated by the Government
and the Prime Minister during the last
few years. The policy here ag de-
clared severa]l times ig to try to help
the common man, try to help the
lowest rung of our population and
then try to tax the upper rung. But
her we have Increased the money
order and registration fée Most of
us are receiving registered letters.
Could it be not possible to exempt
the lower rung and impose heavy
burden on the upper rung I submit
that taxing all classes fogether at the
same rate is not very justified and
that goes against the declared objec-
tives of the Government. T think, in
such a situation ‘even now the Jowest
rung of people should be exempted
and that burden, if it is unavoidable,
can be shifted to the upper rung of
people,

So I want to ask of the Minister
whether it could not be done earlier.
1 also want to ask why it could not
be delayed for at least one month...

Mr, Speaker: He has answered
that.

Shri Bhogendra Jha: He hag said
in his statement that several crores
have been lost already. He has also
esald in his statement that for admi-
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not be done. So the administrative
difficulty was taken note of. But what
about the sovereignty of Parilament?
‘What about a discussion with Mem-
bers of Parliament and the Oppoai-
tion and then evolving a more con-
create, more satisfactory, policy?
That has been avoided. There is no
satisfactory explanation as to why
this could not be done, why this could
not be delayed for a while.

Then what ig the net effect of the
economy measures? Thirdly, what is
the total expected-saving due wo all
these wmeasures? Lastly, are they
even now thinking of exempting the
lowest rung from these taxation
measures?

DR SHANKER DAYAL SHARMA:
Mr. Speaker, so far as the question of
not briuging these measures earlier 1s
concerned, I should like to point out
that last year we had a surplus of
Re. 2.33 crores. Naturally in a de-
partment 80 widespreud ad this, it
takeg time to get figures of income
and losses  Agamn, I would like to
remind Shri Jha—working in the
labour field, he must be knowing it—
that the new rates of DA were
decided upon only late and after it
was decided, its impact was studied.
Then and only then could we decide
about it.

So far as respect for Parliament is
concerned I should like to submit that
we have done this fully in accord-
ance with the traditions and wishes
of the House, because Pgrliament it-
self has conferred upon Government
this power to change, meaning there-
by—we have every reason to think
that this is the only way of interpre-
ting it—that Parliament in such a
case hag decided that this should be
done by administrative action and we
need not come before Parliament for
thes things.

AN HON. MEMBER: No, no.
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DR, SHANKER DAYAL SHARMA:
8o we have done it fully in accordance
with the letter of the law and the

intention ag can be gathered from
the letter of the law.

As for the question of its being done
earlier, I have already explained that
afier that impact of the new instal-
mentg of DA was studied, we had to
consider what further measures we
shouldg take in this matter, We could
think of rairing the rates of certain
items with the consent of Parliment.
We have tried to leave them.

So far as money orders are con-
cerned, you have said that the richer
people use bank cheques We do not
get money orderg of the rich people.
They just pay a rupee to the bank
and they collect it from bank to bank.

As I said, there was a loss of Rs.

11.5 croreg and we have only tried
to make it up shghtly.

So far as the question of what we
are gomng to get by the various eco-
nomy measures is concerned, the
effect of these measures will be
known later. We have reduced the
forms, but we are not going to re-
reduce the strength. There is no
idea of retrenchment. As to what
will be the effect of these measures,
we will come to our conclusions later.

You may judge the extent of our
work if you realise that we bave got
more than 6 lakh people working for
us We have to look to their inte-
rests. Then we have also to look to
the interests of the extra-departmen-
tal employees. We haye increaged
their emoluments also. As you your-
self have said, ours being a welfare
state, we have to see both sides.
These 6 lakh people are not only em-
ployees, but they are also our peo-
ple. We cannot retrench them: we
cannot algo stop what they should
get, merely because this thing has
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Jone up S0 m every measure taken,
we have to see that the burden falls
heavily only on thoge who can afford
to bear 1t. We have tried to save the
yeople who cannot pay, who are in
«difficuity We have tried to tap the
rich people

Then I am not using the word ‘“tax’

SHRI BHOGENDRA JHA The
rich have been gpared.

DR SHANKER DAYAL SHARMA
This ig technically 4 fee and not a
tax,

Asg for delay, delay would have re-
suited 1n a lo,, of Ry 10 vivies which
would mean sp much loss 1n  othex
things We want to utilive all  this
for improving the conaition® I want
to make it clear that when we an
talking of cconomy, we are not th'nk-
ing of economy in terms of essentials
for the wouker Fiea during  this
period whilc we wére cilculating
we also decided about the quaiters
which had been stopped earlier tvpes
I and II The bun on them had been
removed and we are thinking of
that So this has to be balanced
both ways i1n order that we may be
able to meet the needs of the com-
mon man

SHRI BHOGENDRA JHA He has
not answered the point whether it
was not possible to 1nvest in Tele-
com industry, not by taxing people
ut by taking money from financial
institutions

DR SHANKER DAYAL SHARMA
As far as the Indian Telecom indus-
iry is concerned, the capital invest-
ment does not come to much We
have to pay for the equipment we
use and this wall mainly go for pay-
ment for the equipment that will
‘be used.
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COMMITTEE ON PAPERS LAID
ON THE TABLE

(i) Mmyures

SHRI SEZHIYAN (Kumbakonam):
I beg to lay on the Table minutes of
the sittings of the Commitiee on
Papers laid on the Table held on the
23rd June, 1875, 18th February and
i1st March, 1878

(i1) FmsT REPORT

SHRI SEZHIYAN Sir, I heg to pre-
sent the First Report of tne Coms-
mittee on papers lard on the Table

1242 hrs

STATEMENT RE DISCOVERY OP
OIL BY ONGC IN BASSEIN
STRUCTURE

THE MINISTER OF PETROLEUM
(SHR] XK D MALAVIYA) Mr
Speaker Sir, it 1 with a sense of
cons dernble gatification that 1 rise
to make this statement today The
Hon'ble Members are aware of the
efforts made hy us i, oft-shore ex-
ploration 1n an arca of about 100,000
sq km, spreading from the Saura-
shtra Coast to Konkan line I have
already stated about the spetial pro-
7ect known as the ‘Deeper Con-
tinental Shelf Project’ covering an
area of about 20,000 sq km where
seismic eurveys have been complet-
ed 1n a record time of two montha.
The daty obtaineg from the seusmic
survey of the deeper continental
ghelf project area are being pro-
cessed and evaluatedq and the pre-
Liminary results are quite encourag-
fng. In all probability, exploratory
drilling in the deeper continental
shelf areg will also be taken up

during this year.



